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of the Central Government
thereon.

(v) Report under section 22(3)
(b) of the said Act in the
case of M/s. T. V. Sundram
Iyengar and Sons Private
Limited, Madurai and the
Order dated. 2nd December
1972 of the Central Govern-
ment thereon.

(vi) Report under section 21(3)
(b) of the said Act in the
case of M/s. Hindustan Alu-
minium Corporation Limited,
Bombay and the Order dated
31st July, 1973 of the Central
Government thereon.

(2) A statement (Hindi and Eng-
lish versions) explaining the
reasons for not laying the
Hindi version of the above
Report and orders of Govern-
ment thereon simultaneously

[Placed in Library. 'See. No, LT-5897/
73]

12.04 hrs.

MATTERS UNDER RULE 377

(i) ALLEGED REGISTRATION OF INDIAN
Corron Mmis FEDERATION UNDER
INDIAN TRADE UNIONS ACT TO AVAIL
EXEMPTION FROM IncoME-Tax.
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“Trade Union means any combina-
tion, whether temporary or perma-
nent, formed primarily for the pur-
pose of regulating the relations bet-
ween workmen and employers or
between workmen and workmen or
between employers and employers
or for imposing restrictive condi-
tions on the conduct of any trade

or business and includes any fede-
ration of two or more trade unions.
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MR. SPEAKER: Which Ministry do
you want to reply?
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(ii) REPORTED SERIOUS DISTURBANCES

1IN BELGAUM IN CONNECTION wiThH KAR-
NATAKA MAHARASHTRA BORDER DISPUTE.

MR. SPEAKER: I really very much
wanted to allow Shri S. M. Banerjee
to raise a matter under Rule 377
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about Air Corporations Employees’
Union decision that Air India em-
ployees will boycott charter flights for
LLA. He is not here.

Where is Shri Samar Guha? We will
fix it for tomorrom—not very much
committed, but I have a mind to do it.

Now, we pass on to the next item...

FROF. MADHU DANDAVATE (Raja-
pur): Sir, I have given notice to raise
a matter under Rule 377. A very seri-
ous law and order situation has de-
veloped on the Mysore-Maharashtira

korder. ...

MR. SPEAKER: You are asking the
Deputy Speaker to allow you tfo raise
it after lunch. This is not to be raised
after lunch. That will never be ac-

cepted.

PROF. MADHU DANDAVATE: 1
will just make a reference to it.

MR. SPEAKER: You have made
Rule 877 also like a Call Attention.

My ruling is that this is never a right.

PROF. MADHU DANDAVATE: That
is true. You may overlook that.
Please permit me to raise it. This is a
very serious matter.

MR. SPEAKER: This is my flnal
ruling. You can say a word or two
now.

PROF. MADHU.DANDAVATE: 1
wish w draw the attention of the
House w0 a very serious development
that has taken place yesterday in
Belgaum. There are serious disturb-
ances creating a serious law and order
situation for the Government. Though
disturbances started because of the
expresmon of the demonstrators’ wrath
against the Minister. ...

MR. SPEAKER: 1 am sorry; this is
a State matter.

PROF. MADHU DANDAVATE: It is
a Central matter, an inter-State matter.

MR. SPEAKER: Even an inter-State
matter does not come in here.

PROF. MADHU DANDAVATE: Ul-
timatelv. the disturbances that have



